201  Installation by
USA a new Naval (Fleet
on Indian Ocean (CA)

SHRI A. C. GEORGE (Mukam_!a-
puram): What type of foreign
office are you running?

SHRI ATAL BIHARI VAJPAYEE:
Whenever 1 go out, I also hold meet-
ing of the Indian ambassador in _that.
region. Recently, 1 wus in Nairob
and a meeting of the Indian ambas;a-
durg acercdited to the neighbouring
countrics was called by me. There
1s nothing wrong in holdmg sv._xc-h
meetings. We do the samc thing
ever we go out,

SHRI VASANT SATHE: 1 hope

you do not do 1t secretly.

SHRI ATAL BINTARI VAJPAYEE:
If ¢ wa held seeretly how thd Shm
Saurata Roy knows about it?

SHHR1 VASANT SATIIE When you
do nol know, then he may ask: 1s il
a secret fiom the Foreign Minister?

SHRI ATAL RIHAR] VAJPAYEE.
Not a secret. I will find out and let
him know

SHRI K., P. UNNIKRISHNAN:
FOsC

MR, DEPUTY-SPEAKER: Mr.
Unnikrishnan, let him find out.

SHRI K. P. UNNIKRISHNAN:
Let him tell us not Mr. Roy, It is not
a private mattey between Mr, Sau-
gnta Roy and the Minister.

SHRI ATAL BIHARI VAJPAYEE:
He wantzd ty know. (Interruptions)
He wanted to know whether we will
depend on the Uniled Nationg or will
do something on our own, to make
th elndian Ocean a zone of peace. I
will welcome suggestions. About ini-
tiative, it has already been decided to
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hold a conference of littoral gnd hin-
terland countries. The ad hoc coms-
mittee is working. If Indian Ocean
18 1o become a zone of peace—we
want to take g joint initiative—why
should we not involve all countries
which are party to that historic reso-
lution? And that js what we are
trymng to do,

SHRI VASANT SATHE: Now the
information hag come.

SHRI VAYALAR RAVI: Where is
Jagat Mehta? (Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
I have beey 1in the Opposition for 200
year Mo you me~n in say that your
own Minitters did not use to consult
offirtals®  (Interruptirn:)  Let us he-
have i1 a responsible way (Interrup-
toms)

A wumber »f American Ambassa-
dor: were present ip Delhi when
Mr Christopher came here: but we
cannot sav whethar they held any
formnl conference or npot I  have
nothing to conceal,

SHRI VASANT SATHE: You are
a gond man your officerg are not

MR DEPUTY-SPEAKER: Let him
answer Let us not have a running
commentary.

SHRI ATAL BIHARI VAJPAYEE:
I think I have replied to all the
pointg raised by my hon. friends.

—_—

13.33 hrs.
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(i) StaTe oF HEALTH OF LORNAYAK
JAYAPRAKASH NARAYAN

PROF. SAMAR GUHA (Contai):
Sir, 1 want to make a statement on
Loknayak Jayaprakash Narayan. The
whole country js extremely worried
to hear the report about the gudden
serious indispogition of Loknayak
Jayaprakash Narayan. I am sure
that the Members of thig House are



203 Matters under PHALGUNA 28, 1900 (SAKA)

Rule 377

equally worried about the report of
Jayaprakash Narayan Ji's serioug ill-
ness aad alonyg with our countrymen
thoy would also pray jop his early
recovery. Ii has come out in the
Press that Jayaprakash Narayan J1
has heen fown to Jaslok Hospital,
Bombay for urgent medieal treat-
ment.

1 would like to make a request to
the Minister of HeaMh—he is not
here: any of the responsible Minis-
teze can do 1t The Prime Mmister
ca,, @0 1 or an, other responsible
Mimeler vap dg 1t But 1 want that
they <honld do il—to make a stale-
me.i o the House giving o'l mifon-
matian 1hout ths nature of illmegs of
Jayapr sk« Nmav v I+ and  hy, pre-
tent coatition, I would zlso ke to
know frem the CGovernment whether
Government 13 pomng to  make all
arrnigem~nis for necessary tieat.nent
of Lioknavak Javaprakash Narayan
ard meel 1he expenseg of hig treat-
ment 1t Jaslok Hospilad ard extend
all vther {2ohtu, for the purpose.

Just recentlv, T have gol a letter
from Shri § M Joshi .

MR DEPUTY-SPEAKER. But
Mr Gltha

PROF, SAMAR GUHA" I am
adding just one sentence, Sir,

Just 1ecently Sir, I have got a
letter fiom shr, 8. M. Joshi, o be-
half of JP's Chhatra Sahayak N.dhi,
Where he hag said that they did not
Want 1o make gny public statement.
But from friends and close friends
they want 10 collect some funds for
‘he medica) treatment of Jayapra-
kash Naravan Ji. But thig is the
idea of Mr S, M. Joshi. But I want
to know hy Government should not
take a1 the responsibility for the

medical trcatment of Jayaprakash
Narayan Ji,

th:ﬂkna?ak Jayapraash Narayan is
s lcading light of our national
nscience to-day. He hag dedicated

imself totally to the nation and we
that our Government will feel

Matters “mdgy  294%
Rule 377

it ag their national obligation to fui-

fil our npational dquty to this great

man of our couniry,

I do pot find either Minister here.

MR. DEPUTY-SPEAKER: 1 think
the whele House joins you in wish-
ing that Jayaprakashji rocovers soon.
I hope the Government wil] make a
statement op the latest condition
soon Now Mr. Mhalgi.

st gwdw  (Tafar ) Tmem wEE,
TAAT WO A T TEveEl & arT wal
AT AT TBA T

MR. DEPUTY-SPEAKER: Now
Mr. Mhalgi.

st o gevy et (rr ) TveTer
WET, ACCTCH AT A VIR B,

FINTT FATIT
I A

§1 wrAATT T R

Wt ImAm P qn TR R AT
wHAIE T VR B 7

IR wFEn A %1 T e
T o0

) oA wam AEdr ATAIC AT
TR 34 ErAT RET T W) ATETC 3T
fafrm s ar s g sra v o w7

MR, DEPUTY-SFPEAKER: Mr.
Sha.tri, please take your seat If
you go an hk~ this, nothing will go
on record.

(1) Gmicviners ofr TRUSTERS oF
BomeAay PorT TRUST

SHRI R, K. MHALGI (Than1)' In an
unprecedented move, eight trustees ol
the Bombay Port Trust representing
trade and industry have decided to re-
sign en masse. Some of them have
already zent in their resignations and
the others havy kept them ready,
wailing for cleara.ce from the asso-
ciation they represent

The move is the outcome of these
trustees’ anger at being totally ignor-
ed. They maintain that their views



